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“Tools Limited, Spcunderabad, for the
1074.75 along with the Audited
and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of sec.
tion 619 of the Companies Act, 1058,
[Placed in Library. See No. LT-10514/
761,
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RussEr (AMENDMENT) RULES, 1076

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH). I
g to lay on the Table x copy of the
Rubber (Amsndment) Rules, 1096
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COMMITTEE ON ABSENCE OF MEM-
BERS

TWENTY.FirTH REPOAT

SHR1I PURUSHOTTAM KAKOB.
KAR (Panjim): I beg io present the
Twenty-fifth Report of the Commuttee
on Absence of Members from the Sil-
tings of the House.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

BEIGHTY-FIRST REPORT

SHRI DAMODAR PANDEY (Hazari-
bagh): I beg to present the Eighty-
first Report of the Committee on Pub-
lie Undertakings on Action Taken by
Government on the recommendations
conlainad in the Sixty-seventh Repart
on Fertilisers and Chemicalg Travan-
core Lamited

e ——

12,08 hrs.

STATEMENT RE. AGREEMENT

BETWEEN INDIA AND SRI LANKA

GN MARITIME BOUNDARY IN

GULF OF MANAAR AND BAY OF
BENGAL

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): I rise to place before tha
House the two agreements that have
been signed with Sri Lanka on 23rd
March, 1976 in New Delhi The first
Agreement relates to the Maritime
Boundary between India and Sri
Lanka in the Gulf of Manaar and the
Bay of Bengal and Related Matiers.
Consequent upon the signing of the
Agreement, there was also an ex-
change of Letters regarding the regu-
lation of fishing by Sri Lanka fishing
vessels in the Wadge Bank This Ex-
change of Letiters also constitutes an
agreement between the two countries.

The maritime boundary betweorn
India and S¢i Lapka in the Pally Bay
was. gethled by & similar Agrosment
in Juns 1974 With the Signing of
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1076-17—Presented
[Bhri Yeshwantrao Chavan)

the present Agreement, the maritime

boundary between India and 8ri Lan-
ka stands setiled along its entire
length. The two countries shall ex-
‘ercise full sovereignty and absojute
jurisdiction on their side of the mari-
time boundary, Both countries have
agreed that after the determination of
the martime boundary, fishing vessels
and fishermen of one country shall
not engage in fishing in the waters of
the other. However, the immediate
extinction of fishing activity by Sri
Lanka would have caused certain am-
ount of economic dislocation. As a
gesture of goodwill towards a friendly
neighbour, we have agreed that the
fishing activity by Sri Lanka in the
Wadge Bank may be phased out with-
in a period of three years from the
date of establishment by India of its
exclusive economic zone. During this
period of three years, Sri Lanka may
continue to fish at the sume level of
activity as at present,

Though the documents will speak
for themselves, I would like to record
that along with the Agreement of
June 1974, these two agreements cons-
titute an important milestone in the
strengthening of friendly relations
between India and Sri Lanka.

With these words, I beg to lay the
texts of the two ugreements befcre the
House.

[Placed in J.ibrary,
10517/76].

See No LT-

12,65 hre.
GUJARAT BUDGET-—1876-77

THE MINISTER OF FINANCE
{SHR! C. SUBRAMANIAM): Bir, 1
beg to present a statement of the es-
Hmated receipts and expenditure of
the State of Gujsrat for the year
1976-77.
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1978 77—Presented

BTATEMENT

BUDGET OF THE
OF GUJARAT FOR 19876-77

Sir,

The House ig aware of the circums-
tances in which the administration of
ke State of Gujarat has been taken
over by the President on the 12th
March, 1876. The State Government
had presented their Budget for 1876-
77 before the State Legisiature on the
18th February, 19876, but it had not
been pamed by the State Legislature
before the Presidential rule was im-
posed in Gujarat. Consequently, I
lay on the table of the House the An-
nua] Financial Statement of the State

of Gujarat for the financial year 1976~
m.

Revised Emnaieg for 1975-76

2. The Budget Estimates for 1975-76
had envisaged a revenue surplus of
Rs. 27.83 crores and a defiet of Rs.
3.27 crores due to the overall transac-
tions In the Revenue and Capital ac-
counts during the current financal
year, In the Revigsed Estimates, the
revenue surplus is estimated at Rs.
33.83 crores and the overall deficit at
Rs. 8095 crores Taking into account
the opening minus balance of Rs 2285
crores, the current financial year 18
expected to close vith a aminus bal-
ance of Rs. 53.90 crores. This is the
estimated year-eng position even after
taking into account additional accru-
als to the State Government on ac-
count of their share of Central taxes
to the tune of Rs. 14 31 crores, mainly
on account of income tax under the
Voluntary Disclosure Scheme, and
additional Central assistance of Rs.
139 croreg for the State Plan, Rs 7.30
crores for Kadana and Mahi Bajaj-
sagar Projects and Rs. 9.1 crores for
workg of Plan nature consequent of
floods and cyclone. The large nega-
tive balance of the State at the close
of the current year is primarily due
to the expenditure incurred om



